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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA NO. 475 OF 2025

IN THE MATTER OF:

RESIDENTS WELFARE ASSOCIATION PREM NAGAR (REGD.)

«...APPLICANT
VERSUS
UNION OF INDIA & ORS. ...RESPONDENT(s)
INDEX
S.NO. |PARTICULARS PAGE NO.

RESPONSE ON BEHALF OF RESPONDENT NO. 7
& 9 IN COMPLIANCE OF THE ORDER DT.
18.12.2025 PASSED BY THE HON’BLE
NATIONAL GREEN TRIBUNAL, NEW DELHI

ANNEXURES

COPY OF THE LETTER DT. 28.02.2026 ANNEXED
HEREWITH AS ANNEXURE R-1.

COPY OF THE LETTER DT. 28.02.2026 ANNEXED
HEREWITH AS ANNEXURE R-2
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4. COPY OF THE LETTER DT. 06.03.2026
ANNEXED HEREWITH AS ANNEXURE R-3

S. COPY OF THE LETTER DT. 09.03.2026 ANNEXED
HEREWITH AS ANNEXURE R-4

THROUGH COUNSEL

o

BHANWAR PAL SINGH JADON
COUNSEL FOR STATE OF U.P.
Bhanwar09jadon09@gmail.com| 9639286572

Date: 11.03.2026
Place: NOIDA
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA NO. 475 OF 2025

IN THE MATTER OF:

RESIDENTS WELFARE ASSOCIATION PREM NAGAR (REGD.)

....APPLICANT

VERSUS

UNION OF INDIA & ORS. ...RESPONDENT(s)

RESPONSE ON BEHALF OF RESPONDENT NO. 7 & 9 IN COMPLIANCE

OF THE ORDER DT. 18.12.2025 PASSED BY THE HON’BLE NATIONAL

GREEN TRIBUNAL, NEW DELHI

IT IS MOST RESPECTFULLY SHOWETH:

[. BACKGROUND OF THE MATTER

1. That in the present matter, the applicant has alleged that there is a green belt

on the following stretches of the national highway:-
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S.No.

Name of Work Total Bid Security |Cost of Bid Period of
Estimated cost (EMD) in document Completion
(in Lakh) Lakh including GST [including
(in Rupees) rainy season

Work of planting grass in 32,62,970.00 3,56,297.00 14,248.00 01 Month
the green belt available
from Tirupati Marble to
Dhannuram Sweets via

Balramnagar Gate on
Delhi Saharanpur Road

\Work of planting grass in [36,10,021.00 3,61,002.00 #,248.00 01 Month
the green belt available
from Dhannuram Sweets
to Pushta Chowki on
Delhi Saharanpur Road

'Work of planting grass in 29,80,400.00 2,98,040.00 3,540.00 01 month
the green belt available
from Shantinagar Gate to
Agrawal Factory on Delhi
Saharanpur Road

That the applicant has further submitted that a tender was floated for
plantation of grass in these green belts but thereafter tender was withdrawn.
He submits that these green belts exist by the side of the national highway no.
709B (old number NH-57) Delhi Saharanpur Road, on both side of road
approximately 15 Km from Loni Gol Chakkar to Pavi Sadatpur. That the
allegation of the applicant is that these green belts have been encroached upon
by several persons and in support of such a plea, applicant has relied upon the

photographs.
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That the present matter was last listed for hearing on 18.12.2025, wherein the
Hon’ble Tribunal directed as under:
“1. Only the Respondents No. 1, 6, 7, 9, 10 and 12 are represented today.

Learned Counsel for these Respondents seek four weeks’ time to file the reply.”

ACTION TAKEN BY DISTRICT ADMINISTRATION

That it is submitted that the Additional District Magistrate (City),
Ghaziabad has written a letter dt. 28.02.2026 to the Executive Officer, Nagar
Palika Parishad, Loni, Ghaziabad and Ghaziabad Development Authority to take
necessary actions in the present matter.

A Copy of the letter dt. 28.02.2026 has been annexed herewlith as

ANNEXURE R-1.

b) Communication to Social Forestry Division

. That further the Additional District Magistrate (City), Ghaziabad has

written a letter dt. 28.02.2026 to the Executive Officer, Nagar Palika Parishad,
Loni, Ghaziabad . That vide the said letter it has been requested to the

Executive Officer, Nagar Palika Parishad, Loni, Ghaziabad  to provide
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information regarding the actions taken in the present matter.

A Copy of the letter dt. 28.02.2026 has been annexed herewith as

ANNEXURE R-2.

. That thereafter, vide another letter dated 06.03.2026, the Additional District

Magistrate (City), Ghaziabad reiterated the request to the Divisional Director,

Social Forestry Division, Ghaziabad, stating that the complaint in the Original

Application also includes allegations regarding:

e destruction of a large number of trees due to encroachment upon the green
belt developed along National Highway No. 709B (Old NH-57), Delhi—
Saharanpur Road, and

e failure of the concerned departments to properly develop and maintain the
said green belt.

That accordingly, the Social Forestry Division was requested to furnish

detailed information regarding:

e damage caused to trees due to encroachment; and

e the present status of the plantation and development plan for the green belt.
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A Copy of the letter dt. 06.03.2026 has been annexed herewith as

ANNEXURE R-3.

I11. RESPONSE FROM NAGAR PALIKA PARISHAD, LONI

Communication with Ghaziabad Development Authority

7. That it is further relevant to state that the Executive Officer, Nagar Palika
Parishad, Loni, Ghaziabad, vide letter dated 09.03.2026, addressed to the
Secretary, Ghaziabad Development Authority (GDA), Ghaziabad, has
provided certain factual clarifications regarding the green belt area.

It has been stated therein that within the municipal limits, on the western side
of Delhi—Saharanpur Road, the colonies namely:

e Indrapuri

e Balram Nagar

e Giri Market

e Rishi Market

e Khanna Nagar

are colonies which have been approved by the Ghaziabad Development

Authority (GDA).

A) Layout Plan and Green Belt Road
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8. That as per the approved layout plan of the said colonies, a 30-foot wide road
has been reserved between the residential plots and the designated green belt

arca.

9. It has further been stated that in locations where no encroachment existed
upon the said 30-foot road, the construction of the road has already been

completed by the Ghaziabad Development Authority.

B) Removal of Temporary Encroachments

10.That it has also been informed that in locations where temporary
encroachments existed upon the green belt area, the same have been removed
by the municipal authorities from time to time and plantation work is carried

out annually by the concerned departments.

C) Permanent Encroachments

11.However, it has been clarified that in certain locations where permanent
encroachments exist, the responsibility for removal of such encroachments
falls within the jurisdiction of the Ghaziabad Development Authority, being

the planning and development authority for the said approved colonies.
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12.Accordingly, through the said letter dated 09.03.2026, the Ghaziabad
Development Authority has been requested to take necessary action for
removal of permanent encroachments in the green belt area. That the said
letter was copied to District Magistrate, Ghaziabad.
A Copy of the letter dt. 09.03.2026 has been annexed herewith as

ANNEXURE R-4.

13.Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

THROUGH COUNSEL
| /

BHANWAR PAL SINGH JADON
COUNSEL FOR STATE OF U.P.
Bhanwar09jadon09@gmail.com| 9639286572

Date: 11.03.2026
Place: NOIDA
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PRINCIPAL BENCH, NEW DELHI

OA NO. 475 OF 2025

IN THE MATTER OF:

RESIDENTS WELFARE ASSOCIATION PREM NAGAR (REGD.)

....APPLICANT

VERSUS

UNION OF INDIA & ORS. ...RESPONDENT(s)

AFFIDAVIT
I, Ravindra Kumar Mandar aged about 36 years S/o Sh. Chandan Lal

Meena, presently posted as District Magistrate, Ghaziabad, do hereby

solemnly affirm and state on oath as under:

1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the
present response.

2. That I state that the contents of the response have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

CPONENT

MAR 2025



132

VERIFICATION

Verified at on thisllthday of March, 2026, that the contents of the above
affidavit from paragraphs 1 to 2 are believed to be true and correct to the
best of my knowledge and belief. No part of it is false and nothing material

has been concealed therefrom.

EPONENT

Ghaziabad (U.P.)

11 MAR 2025
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Chairmanship of the District Magistrate Ghaziabad has been formed to formulate a rehabilitat
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2. Applicant further submits that tender annexureA-2 (page 40) wes floated for
plantation of grass in these green peits but thereafter tender was withdrawn. He submits that
these green beits exist by the side of the national highway no. 7098 (old number NH-57) Delhi
Saharanpur Road, on both side of rogd opproximately 15 Km from Loni Gol Chakkar to Pavi
Sadatpur,,

3. Allegation of the applicant is that these green belts have been encroached upon by several
persons and in support of such a plea, applicant has relied upon the photographs collectively
enclosed as annexure A-1,

4. Record reflects that a complaint was made to Nagar Palika Parishad, Loni, Ghaziabad and said
Nagar Palika Parishad had issued notice dated 07.04.2025 annexure A-12 to one of the violator
and communication dated 11.04.2025 annexure A-13 was also issued in this regard by Ghaziabad
Development Authority to District Magistrate, Ghaziabad.

7. Issue notices to the respondents for filing their response by way of affidavit at least one week

before the next date of hearing.

a gag ® @9 A ARy @ ufy Werd ox 39 k& Wy uft| e
Gl FERU R G A $Xd gy Reen FEed, MSEEE 1 response
o T wRE s, § E—wT qiee e S gRRed @y | e |
T @ @l Ay 12.03.2026 P B

(EE )
IR Rremiary (T79) /
BISERRUEIE
TRTaTETs |

Rt o AR

AR RreneaEr (79%) /
€l [0S 0210
] TS |

s

T o
n o
o

25"

c

&

I

N



FreeText
ANNEXURE R-2

Free Hand


135 ANNEXURE R-3
CARISE| IR s (FR) HISEICIGE

AR R
TR W& 2085/ THOE0—-T0EovHO(TR) /2026  f&+T® Ol / geadty/ 2026

aarf) FRerE wretdte arfyad g, wtosflodoumvm / secanot

mifsranang |

Ryz—mo wshra efa sfymwer, 7d Ree ¥ DR aNoto Wwm 475 /2025 Residents
Welfare Association Prem Nagor (Regil) Versus Unlon OF Tndia & Ors. 8 fda

HRY fRATH  18.09.2025 @ AF[UIET @& W W |

IREd Ruas Ao W gRa siRaww, 98 Ree DS sfovo ween
475/2025 Residents Wellure Associntion Prem Nogar (Repd.) Versus Unbon OF India & Ors.
A Re SRy RAMT 18.09.2025 @ el wevl @ (BIUl et | wio i efe
sfraer, ¢ Reeh g wilka swde [Rsiw 18.09 2025 @ el st frerag @

V2 Applicant further submits that tender annevired-2 frrage 40) way floated for pricrtation
of grass i these green belts but thereafter tender was withdrawn, He stbumits that these green belrs
exist by the side of the national highway no. 7098 (old number NIH-S 7) Delli Saharanpir Poad on
both side of voad approximately 15 Km from Loni Gol Chakkar to Pavi Sadatpur,,

3o Allegation of the applicant is that these green belts have been encroached wpon by several
persons and in support of such a plea, applicant has relied upon the photographs collectivel,
vnclosed as annexure A-1.

4. Record reflects that a complaint was made 1o Nagar Palika Parishad, Loni, Gha=iabad and scared
Nagar Palika Parishad had issued notice dated 07 04.2025 annexure A-12 to one of the violatar
and communication dated 11.04.2025 annexure A-13 was also issued in this regard by Ghaziabad
Developmenr Authority to District Magistrate, Ghaziabad.

7. Issue notices to the respondents for filing their response by way of affidavit at least one week
before the next date of hearing.
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«). Applicant further submits that tender annexureA-2 (page 40) was floated for plantation of grass in these green belts but

thereafter tender was withdrawn. He submits that these green belts exist by the side of the national highway no. 7098 (old
number NH-57) Delhi Saharanpur Road, on both side of road approximately 15 Km from Loni Gol Chakkar to Pavi

Sadatpur,, .
3. Allegation of the applicant is that these green belts have been encroached upon by several persons and in support of such a

plea, applicant has relied upon the photographs collectively enclosed as annexure A-1.

4. Record reflects that a complaint was made to Nagar Palika Parishad, Loni, Ghaziabad and said Nagar Palika Parishad had
issued notice dated 07.04.2025 annexure A-12 to one of the violator and communication dated 11.04.2025 annexure A-13
was also issued in this regard by Ghaziabad Development Authority to District Magistrate, Ghaziabad.

7. Issue notices to the respondents for filing their response by way of affidavit at least one week before the next date of
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